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MR. SPEAKER: He is not here, It
i§ for him....

SHRI SAMAR GUHA: Almost every
year there have been floods in the
country and from the past records,.I
recollect that the Minister used to
make a statement.

MR. SPEAKER: There have been
statements under Rule 377 also.

SHRI SAMAR GUHA: The hon.
Speaker used to communicate to the
hon. Minister concerned to make a

statement.
MR. SPEAKER: The proceedings
will go to him.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, T am on a point
of order. I have been finding for the
last couple of days that a number of
matters under Rule 377 have been
accepted by you, permitting some of
us to express our feelings and views
on urgent and important matters af-
fecting the whole country for which
primarily the Government of India is
responsible. That is perfectly within
our right. My point of order is this
that I find that quite a few topics are
being expressed which have no rele-
vance to urgency or a bearing of an
all-India character and vet they come
under Rule 377, I nead your guidance
as to whether topics assume impor-
tance on State-wise basis as well.

MR. SPEAKER: It is not like that.

PROF P. G. MAVALANKAR: And
secondly, you gave permission to my
friend, Mr. Mallanna, to raise a point
with regard to the Conference of
Chief Ministers. The Chief Ministers’
Conference has been taking place
periodically in this country for the
last 30 years. If Parliament is in
Session, then I should have thought
that the Prime Minister himself would
come to the House and explained to
the House what has happened.

MR. SPEAKER: There is no point
of order in this.
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PROF. P. G, MAVALANKAR: But
your permitting him now makes the
thing very interesting. If the Prime
Minister were now to make a state-
ment in response to a Member’s

query....

SHRI N. SREEKANTAN NAIR
(Quilon): In the Opposition?

PROF. P. G. MAVALANKAR: Not
in the Opposition, but any Member.
My point is that it would be very
strange that the Prime Minister of
the country and the Leader of the
House comes to this hon. House only
after his attention is drawn by cne
individual Member. My submissior
under this point of order is that a’
least in such matters when the Hous"
is in Session, and an important deve-
lopment takes place outside the Par-
liament but in the country, let the
Government come Sun moto with a
statement rather than your permit-
ting one of us to raise an issue &nd
then the Minister comes by way of
an answer. :

MR. SPEAKER: There is no point
of order.

PROF. P. G. MAVALANKAR: I
want a direction on that point.

MR. SPEAKER: There is no roint
of order.

(v) Froop Havoc IN BANASKANTHA
(GUIARAT)

sy \Er qE WMo wed
(FATHEFTST) : Teqe wReT, AR fratwA
g3 & Tui ot TIg o1y ¥ wAF qFIT
FY X A FT AT g g€ ¥ 9AEY
I AAAT Fed  FT eqra @rgar

PROF. P. G. MAVALANKAR: We
must be guided by you, Sir,

MR. SPEAKER: I cannot preclude
any Member from asking it. It is for
the Minister either to make a state=
ment, or for the Members to request
him to make a statement.
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PROF. P. G. MAVALANKAR: How

do you give permission, Sir?

ot WY W wTCo Wt : Wy
wsrR g, AR faatea sa § wrdr
e A F IAZ ¥ WX A1 HA A
IAE ¥ 93T THrT AT gria g &, foraay
g & Ay 9317 FTEA ArFIQA
FETE

¥R frafer ®a & 15 g9 Aag
Ayt G g AfFT g7 Iz I AF
fea 7 26 AATE F1 27 57 Fwigi &,
gAY a1 wrs g foad s wwg
WqZ I qIF 2 T §, AT F TAA
Faararaf g, WI AR FF & faor
oz Y Ay § g werw faear §
FEAl F WA FT AR W AN,
O F 77T & FIE, 997 q0fT AT
A FN AT ) ANA F AT A H
O AT AT AL | TF AT H
FATATT qIfTw F F L’ FHA A
g g wag-wrz T @AT # IS
g § W owar ogr af @
#rT qrd JNF AT A 75 Z
A%z qIE AW 3,3 AT 4,4 fHz
qrt 9T A F qrF T7T FT A
| FT AT T AT E 4 wArzfoai
FY A9 grfa Wy 3% &1 AFI 99 A%
IF

4,5 fa7 Zv a1 & AfFa =A@
40,50 T 17 Z fR9% 7578 AAY A7
qEY ZY W 1 WAT F oI AT
gl aF AG 9T A% 1 g A
¥ IZI qELWU IAT | AZ AT WA
#37 ofcar aads 7 AT a3 A
T TTZIN FT AN ¥ A1 FIT AT 797

! ¥F JE F 7@l I FOH w¥IT
WTATTAI R |
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VT Tl ¥) ITE T WAF THTC
®Y AIT TEAT FT &4 AW @ ¥
afsr nowa w7 ada dar § fv &<
AT £D T FS wTafer 777 7T et g
¢ zafoe N samRT ¥ SavaEr EEEar
FEIT TIETT T A1 J &) %, ATEFT
arfa® dgEar, T@  ¥TA HIRAWE
wrl & fod oo & e qg=Tg ongn
€ AHT AT oo AT E |

SHR] SOMNATH CHATTERJEE
(Jadavpur): I am on a point of order
about the jute crisis in the jute mills
of West Bengal Thousands of
workers are being retrenched. I have
given a Calling Attention notice, This
is very important. The Commerce
Minister has gone to Calcutla.

MR. SPEAKER. I will consider it
and give time.

o JwER (Zafa) @ weaw wgeT,
gn 7 w1 fagst fear § e &
T 97 71T AR % seq Arfaay A
W frasTfaar § 1 aa & Iy A
FIFTIT FAAT JTAIT FEAT AT GV R
AfFTFT AT AL E | gwIF AL ¥
HIHIT § TTEIHTO AT § | T9 ATHS
FTAXT F37 F{ATT & | FALT AT
q I8 7T FASED 7E 1T 2 AT agqd
g1 AT 1wy FAA gAar & faaga
gfrmazafaqa Ffar 22 w1 97
Z2 %, I99 qrEl-Ar@l dn geared
g, arfes 9a% qa g7 faarzgrand |
¥ g fAags § & ae & qoq &
faw 29z FreEw aATT FTX |

MR. SPEAKER: It will be consl=
dered by the Business Advisory Com-
mittee; it is coming before it.

SHRI CHITTA BASU (Barasat): In
this connection, quite a large number
of Members have written to you. Wé
are even prepared to sit beyond 6 p.m
some day, so that we can discuss the
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ssue of bonus; and the government
should have the benefit of our views.

PROF. P. G. MAVALANKAR: 1
have also written to you on this point.

SHRI CHITTA BASU:. 1 again
repeat that the Ministry of Labour
and Parliamentary Affairs is ignhoring
the Parliament. ]t is your right, Sir,
to see that Parliament is not ignored.
(Interruption) It is not only a question
concerning that Ministry. It is also
your function, Sir, because +we the
Members of this House feel that
but tnis

sovereignty is veing

Parliament is sovereign;
Parliament's _
ignored. They are making a public
statement that they will make an an-
nouncement outside Parliament.
Therefore, it is my earnest appeal to
you that you should exercise your
right and see that Parliament has got

its right to get this issue discussed.

MR. SPEAKER: It is a matter be-
fore the Business Advisory Commit-
tee.

12.35 hrs.

RESOLUTION RE. CONSTITUTION
OF RAILWAY CONVENTION COM-
MITTEE
THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): Mr.
Speaker, with your permission_ I
would move both the Resolutions for
consideration together, because they

are related to the same subject.

I beg to move:

“That this House do resolve that
a Parliamentary Committtee comnsist-
ing of 12 members of this House, to
be nominated by the Speaker, be ap-
Pointed to review the rate of divi-
dend wihch ig at present payable by
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the Railway Undertaking to General
Revenues as well as other ancillary
matters in conncetion with the Rail-
way Finance vis-a-vis the General
Finance and make recommendutions
thereon.”

“That this House do recommend
to Rajya Sabha to agree *o associate
6 members from Rajya Sabha with
the Parliamentary Committee to
Jreview the rate of dividend which is
at present payable by the Railway
Undertaking to General Revenues 2§
well as other ancillary matters in
connection with the Railwvay Finance
vis-a-vis the Genergl Finance and
make recommendations thereon and
to communicaie the names of the
members so appointed to this House.”

This is a simple non-controversial re-
solution. The only purpose of this
Committee is to recommend the rate of
payment of dividend on the wvarious
amounts that we draw from -the
General Revenue for the capital re-
quirements of the various projects of
the Railways. I do not think there is
any controversy. Therefors, I do not
want to make any observations. Only
one hon. Member "has moved an
amendment,

MR. SPEAKER: He ig not present in
the House. He has just authorised
somebody to move it and it has been
received late. But, on that techni-
cality. I would not have over-ruled it.
But the amendment is not 3 major one.
He wants the number to be changed
from “6 members” to “7 members”.
He is not present and his requisitiom
was receiveq late.



